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{Mr. Chairman]

I hope you will realise my
difficulties and excuse my
absence from the session.”

Is it the pleasure of the House that
permission be granted to Shri Sushil
Kumar Pateria for remaining absent
from all meetings of the House dur-
ing the present session?

Hon. Members: Yes.

Leave was granted.

ELECTION TO COMMITTEE

EMPLOYEES' STATE INSURANCE CORPORA-
TION

Mr. Chairman: I have to inform the
House that up to the time fixed for
receiving nominations for the Em-
ployees’ State Insurance Corporation,
two nominations were received. Sub-
sequently one Member withdrew his
candidature. As the number of the
remalning candidate was thus equal
to the number of vacancy in the Cor-
poration. I declare the following
Member to be duly elected:

Shri Khandubhai Kasanji Desai.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CENTRAL EXCISES
AND SALT ACT

The Deputy Minister of Finance
(Shri A. C. Guha): I beg to lay on the
Table a copy of each of the follow-
ing Notifications in accordance with
Section 38 of the Central Excises and
Salt Act, 1944:

(i) Central Excises Notification
No. 15, dated the 9th June, 1953,

(ii) Central Excises Notification
No. 17, dated the 29th July 1983;

(iii) Central Excises Notification
No. 18, dated the 29th July 1953;
and

(iv) Central Excises Notification

No. 19, dated the 8th August, 1953.
{Placed in Library. See No. S—104]

———

REPRESENTATION OF THE
PEOPLE (AMENDMENT)
BILL

EXTENSION OF TIME FOR PRESENTATION
oF RepoRT OF SELECT COMMITTER
[}

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to .aove:

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bill
further to amend the Repersenta-
tion of the People Act, 1950, and
the Representation of the People
Act, 1951, and to make certain
consequential amendments in the
Government of Part C States Act,
1951, be extended up to the last
day of the first week of the next
session.”

Shri M. S. Gurupadaswamy (My-
sore): May we know the reason?

Shri Biswas: The reason is this.
The Select Committee has already
held several meetings. The provi-
sions of the amending Bill are being

- subjected to a very minute analysis

and scrutiny. That hasg taken time,
and we have not yet been able to
reach even the seventh or eighth
clause. It is not anticipated that the
examination of the entire Bill will be
over in the next few days, and so
there will be hardly any chance of
bringing this Bill before the two
Houses, this session. That is why
the Select Committee suggested that
the presentation of its Revort might
be deferred till the end of the ﬂrst
week of the next session.

Shri M. S. Gurupadaswamy: The
hon. Minister stated, while he imade
his speech moving the Bill, that this
Bill should be passed in this session,
and that there should not be any
delay or postponement of this Bill.
May I know why the hon. Minister
has gone back on his statement?

Shri Biswas: That was and is still
the intention of the Government, but
the Bill is now in the hands of the
Seledtt Committee, and ‘the Minister
cannot have his own way against the
wishes of the Select Committee.
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Myr. Chairman: The question is:

“That the time appvinted for
‘the presentation of the Report of
the Select Commitiee on the Bill
further to amend the Representa-
tion of the Feople Act, 1950, and
the Representation of the People
Act, 1951, and to make certain
consequential amendments in the
Government of Part C States
Act, 1051, be extended upto the
last day of the first week og the
next session.”

The motion was adopted.

ANDHRA STATE BILL
Clause 28.— (High Court for Andhra)

Mr. Chairman: The House will now
.proceed with the further considera-
tion of the Andhra State Bill.

We have flnished up to clause 27.
We shall now take up clause 28.
There are amendments to this clause.

The Deputy Minister of Home
Affairs (Shri Datar): ! have given
one more amendment to clause 28.

Mr, Chairman: First let me inquire
of hon. Members which of the amend-
ments they are willing to move.

Dr. Lanka Sundaram (Visakhapat-
nam): I am not moving my amend-
ment,

Shri S. V. L. Narasimham (Guntur):
1 am moving my amendment.

Shri Nanadas (Ongole—Reserved—
Sch. Qastes): Before moving my
amendment, I want to have some ex-
planation from the hon. Minister.

Mr. Chairmin: Order, Order. 1
first want to know which hon. Mem-
bers want to move which amend-
ments.

Shri 8. V. L. Narasimham: I beg to

move:

In page 9, lines 11 and 12, for “the
1st day of January, 1856” substitute
“the 1st day of June 1954".
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Mr, Chairman: Amendment moved.

In page 9, lines 11 and 12, for “the
1st day of January, 1956” substitute
“the 1st day of June 1954”.

Shri Raghavacharl (Penukonda):

Sir, I move:

In page 9, lines 11 and 12, for “the
1st day of January, 1956” substitute
“the 1st day of July 1854".

Mr. Chairman: Amendment moved:

In page 9, lines 11 and 12, for “the
1st day of January, 1956" substitute
“the 1st day of June 1954".

Shri 8. V. L, Narasimham: In the
course of this speech extending the
time up to 1956, the hon. Minister of
Home Affairs, has stated that the
High Court has to be housed with
dignity and therefore, some time will
be necessary to enable the Andhra
State to erect such buildings as
wauld conveniently accommodate the
High Court. My respectful submis-
sion to this House is that the High
Court of any State derives its dignity
from the integrity, impartiality and
independence exercised by it in the
course of judgments. It is not the
palatial buildings in which a High
Court is located that add to its digni.
ty. After all if we trace back to the
origin of the agitation for an Andhra
State, it will be noted that once it
was decided that the capital for the
Andhra State should be only within
the territory of the Andhra State, it
was agreed on both sides, namely,
Andhras and Tamilians that the High
Court also shou'd be located simultane-
ously within the territory of the
Andhra State itself. In fact, I may
invite the attention of the House to
the resolution passed by the Madras
Assembly itself limiting the time to
1954. So my respectful submission is
that once the Andhra State is capable
of selecting its own locality within its
territory for its Capital, no difficulty
or inconvenience can be experienced
in locating the High Court also. So in
that view. my respectful submission is





